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ufs 19 of the Adeinistrative Tribunals Acht, 1935, praying. ..

¢

IN THz CRlTRAL ADMIMISTRATIVE TRIBJIIAL, JALPJR BEMCH, JAILTUR,

OA 5%2/a2 , : Oate of order 18,10,94
Kirti Bhargava : Applicant

V/s
Union of India & Qthers Respond2nts
Mr, D,P, Garg : Couns=z]l for the applicant
Mr, Manish Bhandari : Counsal for the respondents,

GORAM
Hon'ble Mr, Gopal Krishna, Mepbzr (Judicial)
Hon'bl2 Mr, O,P, Sharma, Membar (Aduinistrative)

PER HUI'BLE MR, GOPAL IRISHiNA, MEMBER (JUDICLAL)

- -

Applicant Kirti Bhargava has filad thiz application

for a declaration thet he is 2ntitl=d to the scalz of pay
of Fs. 18QU=2300 weeof, 1,3,53% with all oth2r conseqguential

ban2fits including pay end allowances. and seniority =tc,

2. W2 hav2 heard the learnzd counszl for the parti=s
3. The lzern2d counsel for th: applicant states that

the applicent has alrzady been granted tha reliefs €laimzd

in this application, He, thzrafore, does not prass this

application now, This applicastion stands dismissedlﬁai having

hecone jnfructuous; No order as to cosisy

QMB Crionie
(0P .SHAHMA (GOPAL KRISHNA)

MEMBER (A) ' MEMBER(J)



